IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CU TTACK BENCi3 CU TTACK,

QRIGINAL APPLICATION NO,54 OF 1998 .

Quttack, this the 12th day of July, 2000.

ASHOK KUMAR PANDA, coe APPLICANT,

UNICN OF INDIA & ORS. cee RESPONDEN" S,

FOR INSTRUCTINNS,

1. whether it bereferred to the reporters or not? \fa

2. whether it Dbe circulated to all the Benches of the
Central Agministrative Tribunal or notz (00,

iy N (té ﬁfmo

(G, NARASIMHAM) ATH .S g
MEYB ER (JUDICIAL) VICE-CHS@%E&/@“‘



CENTRAL ADMINISTRATI VE TRIBUNAL

\ " CU ITACK BENCH: CUTTACK.

ORI GINAL APPLICATION NoO. 54 OF 1998,
Quttack, this the 12th of July, 2000,

C ORAM;

THE HONOURABLE MR, SOMNATH sSOM, VICE~-CHAIRMAN
AND

THE HONOURASLE MR, G, NARASIMHAM, M BMB3ER(JUDL.) «

1., Ashok Kumar panda,
Aged about 33 years,
son of Kashinath panda,
At present working as BpM,
Chandannagar B0, V{a,AlDa,
Distikendrapara,

2. Shankarsan Mallik,
Aged about 33 years,
son of sunakar Mallik,
At present working as BPM,
Matia 30, vjasPattamundai,
DistgKend raps ra,

eo APPLICAN ‘Bo
By legal practitioners Mr, T, Rath,Advccate,
-Versus-
l. uUnion of India represented through
Director Generdl of Posts,
Dak 3hawan NewDelhi,
2., Chief Ppstmaster General,

Orissa CirCle,
Bhubaneswar,

3. superintendent of pest offices,
Cuttack North pivision,
Cu ttadk,

see RESPONDENTS,

By legal practitioners Mr.B,K,Nayak,Adl,Standing Counsel .
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MR, SOMNATH SOM, VICE-CHALRMANG

In this original Application, two peti tioners
have praved for a direction to the Departmental Authorities
to grant then Proluctivity Linked Bonus from 1991 to 1997.93,
The second praver is for quashing the circular dated 8.2,1983

of the Director General of Posts,at Annexure-R/1.

2, Respondents have filed Counter and additional
Counter after the Original Application was amended ¢pposing
the prayers of the applicants, Applicants has also filed a
Memo on 04.87,2000 alongwith an order dated 10.4.2000 after
servigg copy of the same on the learned Additiomal

standing Coansel, All these papers have been taken note of,

3, we have heamid Mr, R Rath,leamed counsel for the
applicants and Mr.B.K,Nayak,leamed Additional S tanding
caunsel appearing for the Respondents and have also perused
the records, In coirse of hearing it is submitted by the
leamed cawnsel for the petitioner that he does not press
his prayer for quashing the order of the DireCtor General
of Posts at Annexure-R/l and his prayer is mnly limi ted

to issuing of a dirsction to the Respondents to give

than the productivity Linked Bonus from 1991 to 1997-93,

3‘“{) . 4. For the purpose of cmsidering this original

g Application, it is not necessary to go into too many facts
of this case, The admitted position is that applicant No,l
was appoiated on 10,2.197 to the post of EDBPM, Chandannagar
Branch Post office in a put off duty vacancy.applicant

NG, 2 was appointed as EDBEM,Matia Branch Post office
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on 20,1,1992 in a put off duty vacanCy.It is stated by
learned counsel for the petitioners that according to
para-3(iii) of the caunter filed by the Respmdents,
regula r appolntment order has oeen issued in favoaur of
applicant No,2 on 19.3.1998.it has also been menti oned

by the Respondents in para-7 of their additional coanter
that oriers have been issued for drawing the Productivi ty
Linked Bonus in favair of applicant No,2 In view of this,
it is submitted by learned counsel for the petitioner that as
the applicant has been regularised in order dated 19,3,19%8
he is entitled to Bonus, Prom the averments of the
Respondents in the counter,it appears that the applicant
No,2 has been regularised from 19,3,19% and therefore,

he will beentitled to Bonus only from that date going by
the circular of the DG Posts.In view of this, prayver of
applicant No,2 to get Bonus from 1990-1991 to 1997-93 is
rejected. It is no doubt true that in the year 1997-93 he
has worked for 21 days as a regular EDBPM till 31,3.1998.
The order of regularisation having been issued o 19,3,1998
According tothe general rules a minimum period of Legqular
service is required for entitlement of Bonus,In any

case for entitlement of Respndent No,2 to Bonus from

the year 1997=98, his regular service from 19,3,19%

to 31,3.199 should be taken into cmsideratic

and if according to the terms of the PLB sCheme,he is

entitled to the Bous for the periid of service for
21 days then the same shall be paid to him,
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Se AS regards applicant Ne.l,as eariier noted
he was originally appointed as EDBFM, Chandannagar on
10.2,1987 but he actually joined on 16,2,187 ,He has
got Bonus till 1992-93,According to the DG of Psts
Circular at Annexure-r/l, persons who were appointed in
pat off duty vacancy are not entitled to Bonus but in
the case of applicant No,l it is submitted by learned
caunsel for the petitioner My.T,Rath that his service
has been regularised w,e,f. 16,2,1987 in order dated
10-4-2000,

6. As applicant's service has bDeen regularised
from 16,2,1937, he shalld be entitled to Bonus and
according to the learned coinsel for the petitimer he
has already received Boaus upto 1992-93, Respondents o
the other hand have stated that Bonus has oeen paid to
applicant No,1 till and including 1936-37,He has oOeen

paid Bonus Correctly but after receipt of DG's circular
at Annexure-R/l,applicant Nol was paid bonus erroneously
from 1987-33 upto 1992-93,As in the onder dt,10,4.2000,
applicant No,1's service as EDBPM has been regularised frcm'
16=2=1947, applicant is entitled to Bonus in accordance
with the Departmental circular,In view of this and in view

of the fact that he has already received the B%nus upto

1992-93,his prayer for getting Bonus upto and including

1992-93 from 1991 and 1992-93 is disposed of by holding that

the applicant is entitled toBowus for these ‘(ears in view
of the onmler dt,10,4,2000 and the amdant,\hjf been paid to
.  De

him already, shall not be recovered.,Correspondingly, the

applicant will be entitled to the Bous for the year
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1993-94 tnwards till 1997-93 in view of regularisation
of his service and the Respondents are directed to pay
the Bonus to the applicant No, 1 accordingly within a
period of 120 days from the date of receipt of a copy
of this order,

7. In the result, the original Application
is partly allowed,No Costs,

‘! C.o—\

(G, NARASIMHAM)
ME¥B ER(JUDICIAL)
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